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Present : Hon'blg M dustice S.NeMallicks Vice=Chairman,

Hen'bles Mr.S.Dasguptay Rdmin istrative fMember,

KRJAL KUMAR CHOWOHURY
Vs o

UNION OF INDIA & ORS,
- (TELECOM)

For the applicant fr.HeChakrabortys counsel,

For the respendents: fMrs.Ken ika Banerjoer counsel.

CRDER

S.N.Mallicks V. Ca

. APfidavit of service heg been fjiled teday, The same be
kept with the racerd.

2+ Uk have heard the 1d.counsel @ppearing for the app;icant

and the ld.counsel appsaring for the respendents and have also
gone through the annexures. The 0,A. is édmitted for adjudication,
Reply te the 0.A, is on recerd. The ld.counsel appearing fer
the applicant prays for leavs to file a rejeindar, Such rejsinder
be put in yithin four weeks from date,

3« Us hdve censidered the miscollanesus applicationss being
MeR.398 of 1996 and M,A,236 of 19861 uhaerein the applicant hag
préysd for certain intorim orders restraining the respondents
frem giving further officiating appointment or ad-hoe promotien

to the privats reapondents, Such intsrim prayers cannot be grented

withaut final adjudication of the matter in issue. In the circum-

- stancesy we de not find any reasen to pass any interim ordep asg
prayed for in the tus MAg,

44 Both the MA.s aro rojected. Wes heuevars previde that any

such eppointment given to the privete respondents yill abide by

the final rosult of the G.A,

4., The Q.A, Qill come up For hearing on its turn according to its
chrenelegical pesition. Libarty te pray fer early hearing after the

matter is resdy.
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